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Since this is a case of "Operational Creditor" therefore the Insolvency Resolution

Pro€ess shall commence as prescribed under s€ction 8 and 9 of the I&BP Code,

2016. The occurrence of default is established. Even on service of Demand Notice

the amount in question, remained unpald by the "Operational Debtor" till date.

The prescribed period of 10 days has also lapsed.

Having considered the totality of the clrcumstances and the Petition for initiation

of Insolvency Resolution Process under the I&BP Code, 2016 and having

considered the default of the Corporate Debtor in making the payment as

dis(usstrd supra, it is hereby pronounced that the "Moratorium" as prescribed

under Section 14 of the Code 2016 shall come into operation. As a result,

institution oF any suit or parallel Proceedings before any Court of Law are

prohibited. The assets of the Debtor must not be liquidated until the Insolvency

Process is completed. However, the supply of essential goods or services to the

Corporate Debtor shall not be suspended or interrupted during "Moratorium

Period". This direction shall have effect from the date of this order till the

completion of Insolvency Resolution process.

The Respondent Company, its officers, servants, agents and any person claiming

by, through and/or under the said Company are restrained from selling,

transferring, alienating. assigning, conveying and disposing of its assets or any

part thereof and/or creating any third party rights and/or encumbrances therein

in any manner whatsoever.

The Petition is "Admitted" and hereby pronounced the commencement of the

Corporate Insolvency Resolution Process from the date of this Order.
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DR. ASHOK KUMAR MISHRA,
l4ember (Technical)

M.K. SHRAWAT,
14ember (Judicial)
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